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(c) whether it is a fact that the rent 
is being realised with  retrospective 
effect; and

(d) if so, from what date?

The Minister ef WoiiBs,  and
finvpl7 (Safidar Swam gtach): (a)
and (b). There has been no enhance
ment of rent as such.  The water 
charges have, however, gone up from 
annas 6 to annas 12 per mensem and 
a conservancy charge, not previously 
levied, is now being levied at Rs. 3-10 
per mensem.  The question of reduc
ing this charge has been taken up with 
the Municipal Committee.

(c)  and (d).  The  conservancy 
charge is now being levied with effect 
from April 1952, on receipt  of  the 
Municipal Committee’s bill for 1952-53. 
To mitigate this retrospective effect, 
recovery is being made in easy instal
ments.
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The Deputy Minister of Irrigation 
and Power (Shri Hftthi): (a) National 
Extension Service blocks were taken 
up  on 2nd October,  1953 all  over
India.  Four of them are in Bihar.

(b)  The estimated expenditure dur
ing a three year period on these Blocks 
is  Rs.  1462-5  lakhs.  The  amount 
advanced by the Central Government 
towards its share for the six months 
ending 31st March, 1954 is Rs. 75-14 
lakhs.

(c)  Selection of sites is based on pro
posals  made by  State  Grovemments, 
In this connection attention is invited 
to the pamphlet “Organisatien of 1 
National Extension Service and  ex
pansion of Community Development 
Progranune”, copies of  which  are 
available in the Library of the House.

Assessment OF  Evacdbe Propebty

650-A. Dr. N. B. Khare:  (a)  WiU
the Minister of  RelufcilitatioB  be
pleased to state why the land situated 
opposite Model Town, Lahore  (Adda 
Hawai Jahaj) has been assessed at the 
rate of Rs. 800 per kanal in case of 
Sri Jugal  Kishore Chhadda  (Index 
No. P/LH/4/11446), while similar land 
in the same locality has been assessed 
at the rate of Rs. 1500 to Rs. 4000 per 
kanal in other cases  by  different 
Claims Officers?

(b) Was it due to different Claims 
being  assessed  by  different Claims 
Officers?

(c) Is there any uniform policy of 
assessment?

(d) Is there any provision in  the 
law for an appeal in cases of unequal 
treatment, and if not, why?

The Minister of RehabiUtation (Shri 
A. P. Jain): (a) and (b). The  deci
sions in the matter were given by 
officers acting in a judicial capacity. 
The orders are public documents and 
are available for comparison.

(c) and (d).  Yes.

Oil-Seeds and  Cakbs

650-B. Shri Deogam: Will the Minis- 
ter of Commerce and  Industry  be 
pleased to state:

(a) whether India is self-sufficient 
in oil cakes for use as fertiliser  as 
well as cattlefeed; and

(b) what quantity of oilseeds  are 
exported annually and to what coun
tries?

The Minister of Commerce  (Shri 
Karmarkar): (a) It is not possible to 
say with any degree of accuracy whe
ther the country is self-sufficient in oil
cakes or not.  The total annual output 
of oilcakes in India is estimated to be 
about 2 million tons.
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(b) A statement is attached. [See 
Appendix VI, annexure No. 20.]
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The Minister of Prodnctioii (Shri K.
C.  Reddy):  (a)  Statement showing 
coal despatches to destinations in Bihar 
State is laid on the Table of the House. 
ISee Appendix VI, annexure No. 21.]

(b) 19,294 wagons or 424,465 tons.




